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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH ERABAD.
0.A.N0.404 ef 1595,

Betwean Dated: 30.8.1995,

V.Ramanjaneyulu “on Applicant
Awd

1. The Uunien @f Indls threugh Secrstary, Gevermment of India,
Ministry ef Railways, New Delhi,

5. The Divisienal Railway Mauager (Parsernel), Seuth Central Railway sm
Guntakal. .

3. The General Msnager, S.C.Railway, Railailayam, Sscunderabad.

PR Raspendents

Sri. R.Brizmehan Singh

ceunsal fer the Applicant
sri. J.Siddaianh, sC fer Rlys.

ceunsel fer the Respendents

CORAM:

Hen'bla Mr. A.BE.Gerthi, Administrative Member

cCentd:...2/-



0.A. 404/95. Dt. of Decision : 30-08-95.

OROER

I As par Hon'ble Shri A.B. Gorthi, Mamber (Admn.) |

The request of the applicant 18 Tur e we---
ta the respbndentﬁ to give him appointment in any Group=-C

post on compassionate grounds.,

2 | The father of the applicant {?}uhile working as
Peon, Guntakal Railway Nivision died on 17-06-~1992, The
applicant made ( a request to the authorities corcerned to .
give him appointment in any Group-C post as he is educa:}gnally
quallflpd for such a%pmst. In response to his reguest the
raspondents called hlm/zoﬂrltten test Por assessing his
suitability fur apocintment to a Group=C post. \Vide letter
dated 22-03-1393 issued by the Divisional Bffice, iuntakal

it is clezar that the applicant qualified in the written
examination held on 20-02~-19%3 for Aptisan as well as non-—-
Artisen posts, and wasg called for wiva~voce to be held at

qhuft notice. The applicant states that he appeared for the

and -~
u1ua~uuze on 23-04-1993 Lparfunmed satisfactorily thareﬁhﬁ

he
But to his surpi}ﬁgjlracaiuad memo dated 16-09-13393 informing «

him that "the competent author ity approved bis appointment
‘to a Group-0 post on compassionate groundsi. He was further
infurmed that his name figured at Sl. No.139 ;s on "16~09-1993
aqﬁ that ha would be given appointment to a Group-D past in

his turn 25 afdg whan vapancies arisagl

3. Heard learned counsel Por beth tha perties, Lesrned

counsel for the applicant states that the applicant having

satlSPled all the requlrementq por sglection to a Group-C post
the

the respondents ought to have CUHSldLradﬂ£>Caoe of the applica

for appointment to a Group=-C post only. Rdmlttedly,com935ﬁ10n
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intment -en be to a Group~C post also, provided a

-

appo

candidate doss possess the reguisite aualificeation for

e et BlEdmal ¢ Ml e M woaoll e e -

the said post. Lesrned rounsal for the applicant has
drawn my attention to a decision of the Tribunal in OA.
670/94 on the file of this Bench sf this Tribunal, uherein,

the applicant?uha was selacted for appointment to a Group~-C

post

b
Tribunal directed the respondentsi¥o consider the applicant

.was offergd appointment in Group-D pogt only. The

im the said OA for appointment to a Group- C post, because
the applicant had appeared for the wpitten teét and viva-voce

for selaction to a Group~C post and gualified in both tha

testS.

4. l carned rcounsel for the raspondents states that
the para-uwise commants are available and from ths ﬁgﬁe it
ie sgen that ths applicant secured more than 50% marks in
the written test and in the viya-vocs alaso he secured more
than 50% marks, It is Further grated that ths.s;reeniné
committee pound him suitsble for appointment in a Group=~C
post and accordingly his case was forwarded to the zonal
office for the approval of the General Manager for appointment
of the applicant in a Group;c past. From the sbove it would .
be evident that the pg-e of the applicant is identicallto

that of the spplicant inm sbove-mentioned OA.No. 670/94.

5. In view of the rors-statad, thie DA ics disposed
of with the following directions to the respondents:-
(2) The case of the applicant will be considéred
for appointment to any Grouﬁ-s post, provided,
ofpoursa,he is found medically; suitable and Pulfi
all the other requirements for appointment to th

gaid post.
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(b) the anpointment nf #ho 5nnr'l-i.-a.-.4- Lae - L o =
post will be in his oun turn snd as and when yacancy
arises. His position for appointment to a Group-C
post will be intimated to him within one month from

the date of communication of this order.

£ The OA is ordered accordingly. No gosts.
- z S
(A.2. Gor i; g
Member (Admn, )
Dated : The 30th August 1995, - ],
(Dictated in COpen Court) !
ﬁw /L% o
Deputy Registrar(Judl.)
spr
Cepy te:-
1. The Secretsry, Gevarnment ef India, Ministry ef Railways, Unien ef

India, New Delhi,

2. The Divisienal Railwav Manager (Persenn=l), Seuth Central Railways,
Cuntakal. '

3. The General Manager, S.C.Railwsy, Railnilavam, Secunderabad.

4. On=
5. (One
6. QOne
7. One
Rsm/~

cepy te Sri. R.Brizmehan Singh, advecate, © T, Hyd.
cepy te Sri. J.Siddalsh, sC fer Rlys, CAT, Hyd.
cepy te Library, CAT, Hyd.

spare cepy.



o ORDER AS TO COSTS.
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COMPARTD BY o V APIROVELD BY

IN THE CENTRAL 7\FEJI.I*JIS’T’” JTIVE TRIT U"“?\T
HYDERABAD BEMCH AT HY““Q’”%%’)

”

HON'BLE MR. A.R. GORTHT, ADT-KINIC‘ RA-
- - TIVE MEMBER. ' '

ARBER/JUDGEMENT: “ |~

DATED: | ‘ng]fgl. 1995.

MpAARTE 7T AL N0

0.A,.NO. \"Ob\ q\

AL HO, ‘TWT?TNU?f—--~;;h“\"

)

ITTED AND I“Ir!"'"*“RIV DIRECTIONS IS8 T"D.

ISPOSED OF WITH DIRECTIONS.

DISMIZSED.

DISMISCED AS WITHDRAWN.

DISMISSKD . FOR DEFAULT.

ORDEOFD/P JECTED.






